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(B.2) The present appeal has been filed by the assessee against the 

aforesaid impugned appellate order dated 24.12.2024 of the Ld. CIT(A). In 

the course of appellate proceedings in Income Tax Appellate Tribunal 

(“ITAT”, for short), a paper book containing the following particulars was 

filed assessee’s side: - 
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(C) At the time of hearing, the Ld. Authorized Representative for assessee 

withdraw ground no. 4 of appeal. Therefore, ground no. 4 of appeal is 

dismissed as withdrawn by the appellant assessee. 

(C.1) As regards the, addition of the aforesaid amount of Rs.17,15,56,550/-

, the Ld. AR for the assessee drew our attention to the contents of ground 

nos. 1, 2 and 3 of appeal. He also drew our attention to the statement of 
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facts filed along with assessee’s appeal in Form no. 36, for the ease of 

reference the same is reproduced below: - 
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(C.2) He also drew our attention to the statement of facts and the grounds 

of appeal furnished before the Ld. CIT(A), which is reproduced below, for 

the ease of reference: - 
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(C.2.1) He further drew our attention to the written submissions 

furnished before the Ld. CIT(A) during appellate proceedings before the Ld. 

CIT(A). The same is reproduced below, for the ease of reference: - 
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(C.2.3) At the time of hearing, the Ld. AR for the assessee also took us 

through submissions made during the assessment proceedings vide letters 

dated 18.01.2022, 06.01.2022, 07.01.2022, 23.03.2022 and 28.03.2022. 

These are included in the paper book referred to in foregoing paragraph 

(B.2) at SI. Nos.4, 5, 6, 7, 8 and 9 of the paper books. 

(C.2.4) In his submissions made at the time of hearing, the Ld. AR for 

the assessee also took us through the contents of the paper book, which 

included sample copies of purchase invoices, credit sale invoices, cash sale 

ledger, sale fabric ledger, sale return ledger, sale invoices, purchase ledger, 

purchase return ledger, sundry creditor ledger, etc. He also drew our 
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